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.A.bst1'act qf tlle PrOCCC{U'I298 of lIle Ooum:U·oJ tlle Gove/'nol' GctUJ,'al of nl.dia, 
M8embled Jot' tlle pmp08e oj making LarDs and Regulation8 ttnde,' tke 
provisio1tS qfthe A.ct qf Parliament 24/j- 25 Vic., cap. 67. 

The Oouncil met at Government House on Tuesday, tho 18th March 1873. 
PRESENT: 

His Excellency the Viceroy and Governor General of India, G. II. S. I., 
pl·eBiding. 

His Honour the Lieutenant Governor of Bengal. 
His Excellency the Oommander-in-Ohief, G. o. n., G. c. B. I. 
The Hon'ble Sir Richard Temple. K. c. S. I. 
The Hon'ble B. H. Ellis. 
Major General the Hon'ble H. W. Norman, o. D. 
The Hon'ble A. Hobhouse, Q. c. 
The Hon'ble E. O. Bayley, c. s. I. 
The Hon'ble F. S. Ohapman. 
The Hon'ble R. Stewart. 
The Hon'ble J. R. Bullen Smith. 
The Hon'ble R. E. Egerton. 
His Highness the Maharaja of Vizianagram, K. c. S. I. 
The Hon'ble J. F. D. Inglis. 
The Hon'ble R. A. Dalyell. 
The Hon'ble Raja Raman6.th Thakur. 

OATHS AND AFFIRMATIONS BILL. 
The Hon'ble MR. HOD HOUSE presented the preliminary report of the 

Select Oommittee on the Dill to consolidate the law relating to Oaths and 
Affirmations. He said tho rcason why we presented a preliminary report was 
that all the communications which wore expected had not yet been received. 
But we considered. it advisable, as we saw our way to some result, to let the 
Council know in a . formal way what we were about. It would howevcr be 
necessary to consider the further communications that might be received and 
make a final report on the Bill. At prescnt, we adhered strictly to the princi-
ple upon which the Bill wa.s introduced, except in one particular, in which we 
bad made a small amendment. 'Ye bad l)rovided, ill that part of the Bill 
whieh related to oaths of a peculiar nature, that no person should be 
eODl11elled to attend personally in Court merely for the purpose of answering 
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whether he will make the oath proposed. The amendment was mado only tOl" 

the pm'pose of securing that those clauses should bc u~ed for bond fide pm'Poscs : 
it could not interfere with the efficiency of the clauses. It was reported that 
they had been put into action merely for the. purpose of oppressiol1' If tho 

. evidence of a person was really wanted, he ought to be summoned to give 
evidence in the usual way, and then these clauses could be put propcrly 
into operation. MR. HonHou!!E thought it right to offer this explanation at 
the earliest period, because the Bill W3.lI. introduced as being simply a consoli-
dation measU1'e, and in this one respect it was now proposed to deviate from 
the existblg law. 

CALCUTI'A CARGO-BOATS LICENSING BILL. 
The Hon'ble MR. HonnousE also introduced the Bill to amend the law 

relating to thc.gro.nt of licenses to cargo-boats plying for hire within tho Port 
of Calcutta, and moved that it be l'eferred to a Select Committee with instruc-
tions to report in a week. TIe had explained when he got leave to introduce this 
Bill, that it was merely for the purpose of putting the licensing of cargo and 
passenger-boats under one authority, accOl:ding to the wishes of the Govern-
ment of Bengal. The Bill was of the simplest construction, and was intended 
merely for the pnrpose stated. It was desirable to pass tIllS Bill before the 
Council left Caloutta, and he thought one week would be sufficient time to 
enable the Committee to make their report. • 

The lIotion was put and agreed to. 

BURMA THIBER DUTIES DILL. 
The Hon'ble MR. HonnousE' asked leave to post.pone the presentation of 

the report of the Select Committeo Qn the Bill to amend the law relating to 
timber iloated'down the rivers of British Burma. 

Leave was granted. 

VILLAGE POLICE (NORTH-WESTERN PROVINCES) DILL. 
The Hon'ble MR. INGLIS asked leave to postpone the presentation of the 

report of the Select Committee on the Dill to consolidate and amend the law 
relating to Village Police in the North-Western Provinces. The tro.nslations of 
the Bill had not yet been published in tho N01·t!l- Western. Provinces Gazette. 

Leave was grant.eel. 



TAXATION. 

OATHS AND Al!'l!'IlUIN1'lON::; DILL. 
His Honour TUE LIEUTENANT GOVERNOR begged to suggest it would L~ 

neces8.'lry that the Council should pa.ss some rf'..8olution regarding t.he presenta-
tion of the l'cport on the Oaths Dill, As the reference to tllO Committee ut 
present stood, thcy were directed to submit their report within a month. 

The Hon'ble J.IR, IIOlllIOUSE observed that, when the Council dil'cd.ed that 
the report of the Committee should be submitted in one montb, it meant withiu 
one month or as long after as might be found necessary. If the1'o wa~ any 
irregulru.ity in l'eporting at fL later period than one month, we could a.sk tIm 
leave of the Council to extend the time for the presentation of the report. But 
it appeared to him that there was no irregularit.y in l'eporting at a later 
period. 

His Honour TUE LIEUTENANT GOVERNOR thought that the Committee 
might report sooner than the time allowed, but were bound not to he latcl' with 
their l'Elport. 

His Excellency THE PRESIDENT thought that the mle in regard to this 
matter must be interl>reted as an instruction, and not as involving any qucstion 
of legislative competence to produce the report within the time specified. 

The Hon'ble 1m. HOBIIOUSE remarked that he only yesterday l'eceived fL 

letter from one of the Judges which would require consideration before the 
Committee eould make their report. 

TAXATION. 
His Excellency THE PRESIDENT wished to mention to hon'ble membors 

of the Council that papers relating to taxation would shortly be circulated. 

Thc following Select Committee was named :-

On the Bill to amend the law relating to tile grant of licenses to ca.rgo-
hoats plying for hire within the Port of Calcutta :-His HonoUt' the Lieutenant 
Governor, the Hon'ble Messrs. Stewart and Bullen Smith and the l\fOVCl·. 

'l'he Council then adjolu'ned to '£uesday, the 25th March 1873. 

CALCU'l'TA, } 
7,'lw 18tft Marclt 1873. 

WHITLEY STOKES. 
Secretarg to tlte GO/Jermnellt of I1tdia, 

Legislative. J)ept. 




